The c2pplicantwhile working a8 Gangman :'a_t.’, ﬁil‘ib[g_iﬁ ' -

was plec@d under suspensicn nﬁ 2246476 _Tha auspénaiﬁﬁ”arder
wos passed as a case under Section 120-8, SQﬁ.and’ﬁﬁ?’f;F.ﬂ.
was lodged anpainst the applicant, and his srrest was made.' The
applicant was releasad ﬁn bail vide ordsr dnfad 27,8476, Thero-
after on 2,0,32 a charge-sheet under Kule 9 of the Railuay
Dieciplinary Appeal flules was isaued against the applicant -
stating therein that he was suspended w.e.f, 22,6.76 on account
'Hf of hls involvement in a dicoity cese and further alleging some
mis-conduct against him, According to the applicant the copy
of the charge-sheet was not served upon him and no order of
dignissal or removal was passed as a erJlt of the said charge-
sheet, The ayplicent filed reprosantation on 12,1084 alonquith
the copy of the judament of the Additional Sessinns Judge
acquitting him in the dgacoity cazse and accordingly an order
K was passed by the Assit, Engineer, Pilibhit on 14,5,1986
reinstating him in service with immediate effect and eince then
he is working as such, But the arrears betwsen 22,6,76 to 14.5,86
were not paid degpite repeated representations, The applicant

has approached this trubunal,

The mspondents have rasisted the claim of the
applicant and pointed put that aﬁ he was under the arrest,
: obviously he was placed under suspension and a case against
; _ “him was pending, Further uharga-ﬁhaat wag sarved on him, but

he was not reinstated in service, In view of his application




[} i’“’-‘lp}?yiff]l,{n} h Ct , stated
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for the same and it appaara auting un“fha aa}@gﬁﬁﬁ}&naﬁinﬂ;w
the applicant was given duty even thpﬂyn,hg uas agguitﬁed 3
four yeers prior to the woving of the gaid a g&lisﬂtiql'ﬁ

The facts of case indicates that QUtijaa g§ugn;§gf£ﬁﬁ" (A
applicant on undartaking that he will not mﬁka'ﬁny b;éim ‘
cven otherwise under the law, Mo cne is entitled to get

the wages for the period he has not worked and it ia-nat

a Case in which it can be said that for no fault of himh

the applicaﬁt was deprived from duty or from wages and
accordingly there is no force in this application, which

is snissed, No order as to the costs, . .
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Yiee Chairman,

» Dated: March 27, 1992,

(OFs) .




